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 LOK  SABHA

 Savurday,  July  16,  1977  /Asadha
 25,  1899  (Saha)

 The  Lok  Sabha  met  at  Ejeven  of  the
 Clock

 [क  Deeury-Sreakur in  the  Chair]
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 QUESTIONS  OF  PRIVILEGE

 w  =
 Inpma  GAnDan’s  Paes TATEMENT  RE:  CERTAIN  Pond

 on  MADE  By  THR  Mrasier  OF
 Home  AprAms  ON  13-7-77

 Gasp
 ha oe  Deputy  Sperker re  uty  +

 wish  Sse  the  folk  wing  question  of
 breach  of  privilege  and  cc  ntempt  cf  the
 Heute.  I  hope  you  will  gr  ¢  your  ccmsent.

 Shem
 Todira  Gandhi,  Ex-Prime

 क  statement  tc  Press
 which  is  published  today  has  a  mmented
 on  the  speech  of  the  hon,  Hi  me  Minister



 {Shri  Gauri  Shanker  Rai}

 pd the Aig
 in  a  m  का  contemptuous
 insinusted  the  House.

 volar  bres  a  Pia contempt ड  and  co of  the  House.  to}  contempt  cf  a
 member  of  the  House  is  contempt  of
 the  House  itself.

 In  her  statement  she  has  said  :

 “However,  I  find  that  some  le  ders
 of  the  Janata  party  government  are
 determined  to  pursue  their  smear
 campaign  of  character  assa‘sination
 inside  and  outside  parliament  so  as  to
 denigrate  nt  nly  me  but  the  congress
 perty  as  a  whole,  The  Home  Minister's
 recent  statement  about  an  alleged  plan
 (or  thinking)  in  my  government  to  shoot down  leader®  of  the  oppositi  n  in  jai)  is
 sh  cking  and  prep  ‘strous  and  has  no
 basis  whatsoever,  This  15  the  very
 limit  to  malicious  propaganda  deliber-
 ately  carried  cn  by  some  leaders  of  the
 Janata  party”.

 another  place  she  says  :
 “The  whole  idea  is  outrageous  and

 could  «ccur  only  to  ene  who  himself is  thinking  along  thise  lines,  It  is one  mere  instance  ot  the  type  of  mis.
 representati n  ard  insiruction  which
 are  current  th  se  days.”

 MR.  DEPUTY-
 atte

 ND  ex-
 planati  ns  n  w.  had  just  received
 this  notice,  befi  re  4  entered  the  Heuse. I  will  have  to  go  through  it  and  पीटा
 Soing  through  #  I  shall  decide  about it.

 SHRI  GAURT  SHANKER
 RAT:  T  should  like  t»  be  heard  bef  re
 you  reach  your  decision,

 MR.  DEPUTY-SPEAKER :  I  shall
 give  the  ruling  on  Munday.  I  have
 gone  thr  ugh  the  statement,

 भी  जेवर  मिथ  (इलाहाबाद)  :

 उपाध्यक्ष  महोदय,  आप  इनकी  पूरी बात  सुन
 लीजिए 1  ही  सकता  है  कि  इस  सदन  के  कुछ
 और  सदस्य  भी  इस  पर  कुछ  कहना  चाहें

 आर.  DEPUTY-SPEAKER :  I  have
 to  go  threugh  the  metion,  If  there  is
 any  prima  facie  questien  of  privilege involved,  then  only  the  question  will

 :  (
 DR.  SUBRAMANIAM  SWAMY

 (Bombay-Nc  lig  May  I  mention
 something  now ?

 Questions  of  Privilege  JULY  16,  1977  Matter  Under  Rule  377

 MR.  DEPUTY-SPEAKER  :  Pleate
 do  not  sey  anything  now.

 Gi)  ALLEGED  MrsteaDma  _  Inror-
 MATION  BE.  छि्ाध्णाा  Incwen?
 Grven  sy  THE  MiniTER  ०?  HOmMs
 ArraIns  ON  13-7-77

 Qe
 ऊ.  RACHAIAH  (Chamareje- :  Sir,  1  have  given  a  n  thee  of

 ge  moticn
 against

 the  inecrrect
 statement  made  by  the  hon.  Home
 Minister  adout  the  incident  that  took
 place  in  Belchi  village  on  13th  June,
 ‘1977.  A  Parliamentary  mumittee
 Pies]

 of  Scheduled  Caste  Members
 have  ited  the  spot  and  they  have
 made  on-the-spot  study,  There  has
 been  a  lot  ज  discriminati n  in  the
 Statement  made  by  the  Hume  Minister.
 The  statement  is  misleadirg.

 MR.  DEPUTY-SPEAKER  :  I  have
 gone  thr  ugh  that  also.  Let  me  make
 my  observation  on  that  later.  J received
 three  n  tices  of  questiin  cf
 from  ह 11  K.

 aren
 hrimati

 Parvathi  Krishnan, Shri K.  A,  Rajan Shri  B.  Rachaigh  and  Shri  मे,
 ड  स् regarding  alleged  misleading inf  rmation

 given  to  the  House  on  13th  June,  1977 in  the  statement  made  by  the  Minister
 of  Home  Affairs  -n  the  cailing  attettion
 matter  about  the  attrocitl  ™,

 Bed  = in  Belehi  village  in
 Bihar. with  the  practice  of  the  Heuse  | in  such

 eg
 1  have  sent  copies  of  the  nutices

 ०  the  Minister  of  Home  Affaris  for
 his  factual  comments.  I  will  take  a
 dicision  in  the  matter  after  I  reteive  a
 reply  from  the  Home  Minister.

 MATTER  UNDER  RULE  377
 News  ITEM  ABOUT  ROLE  ०४  Satay  SANJAY GANDHI  IN  AWARD  OF A  ConTRACT

 FOR  OFF-SHORE

 elke  SUBRAMANIAM  ees
 om  १  sh  to

 to  the  notice of  the  House  the  iceberg of  corruptiin  in  which  the  former
 Prime  Minister’

 Paid  San Pico = has  been  involved,  and  «n  w! our
 gountsy’s

 reputation  in  the  entire world  has  been  very  greatly  spelled, I  read  f  r  the  record  a  news  item  in
 =

 latest  News  week  of  July,  1977  which
 ays  :

 woe
 Ganghi’s  son,  Ssnjay, is the  target  of  yet  ancther  inquiry  by Indian  auth:  rities.  The  Indian  Govern-

 ment  is  investigating  his  rele  in  nego-
 tiations—c  nducted  while

 Pd
 Gandhi

 was  still  in  power  that  ultimate:
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 a  Government  contract  the
 conpagnie  Francaise  des  Petrol,  व french  oompany)....”


